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V.¥.5, Suryanarayana Sarma
and ‘ . b

Sri R, Ganesan I
Chief Commissipner of Incometax

Andhra Pradesh b
8th Floor Aaykar Bhavan

Basheerbagh
Hyderabad : Respoendent
| N
Counsel for the Applicant ¢ GYRS'Vara Prasad
ARdvocate

b

N.V.: Ramana, S’ for
Central Government‘

Counsel for the Respcndenﬂg_
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HON., MR. JUSTICE V. NEELADRI RAQO, VICE CHAHRMAN
[

HON. MR. R. BALASUBRAMANIAN, MEMBER(ADMN.)i

Judgenent
]

(Orde#is as per Hon. Mr. Justice V. Neeladri Rao, VC) -
I

When this matter had come up for consideration on

20-1-1993, it was submitted for the respontients that the

direction in 0A.312/91 was complied with. 'Then §Bmé advocate
on behalf of the learned counsel for the applicant sought

for time and hence this matter is pcsgﬁﬁtﬁbday. |

2. Today no one is present for the applfbanf. The learned

counsel for the respondents p}oduced 8 leﬁte: dated 18-1-1993
: “
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of the Deputy Commissioner of Incometax, HR Admn., & Vig,

Hyderabad, wherein it is stated that the safrears payable to

the applicant as per the Judgement in pDA.312/91 were paid

to the applicant by cheque dt.15-1-1993, Thus it is a case

of complying with after the CP uas filed.

3. Sa, the CP had become infructuous and adcordingly it is

dismissed., No costs.

(V. Neeladri Rao) (R, Balasubramanian)
Vice-Chairman member (Admn.)

Deputy Regist:ij

‘sk ,
To ’ ‘
1, Bri R.Ganesan,

chief Commissioner of Incometax,
A.P. 8th Floor AayakarBhavan,
Basheerbagh, Hyderabad.

5. One copy to Mr.G.v.R.S.vara Prasad, Advocate, CAT.Hyd.
3.0ne copy to Mr.N.V.Ramana, B8XEBxxRX¥=, Addl,CGSC,.CAT  Hyd,

Dt. March 4, 1983
Dictated in the open court
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THE HOX'BLE MF.V.NEELADRI RZ0O :V.C.
AND -

THE ‘HON'BLE MR.R.BALASUBRAMANIAN:M{Z)

ANt

THE HON'BLE MB/CHANDRA SEKHAR REDDY ,

s MEMBER (J)
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Admittegd and Intérim directions

issued,

Allowe

M

" Disposdd of with direetions

Iismisqged as withdrawn
CP :
Dismissed
+
Dismissed for default
RejectedfOrddred

No order as to qo?ts.
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